In the Central Administrative Trlbunal

Principal Bench: New De1h1
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. & Another
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.ﬂ“MTﬁe Hon'ble Mr. Justice V.S. Malimath, Chairman
The Hon'ble Mr.: I.K.- Rasgotra, Member(A)
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“:For.-the: petltloners .«+.Shri G.D. Gupta, -Counsel.
For the respondents ...Mrs.. Aviish-Ahlawat, Counsel.

Judgement (Oral)
(Hon'ble Mr. Justlce V.S. Mallmath Chalrman)
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The 1learned counsel fbiéithe”:petitioners

- »Shri G.D.. -Gupta submitted that all:the -petitioners -
have since been &bsérbed in service in Grade-II
of belhf“ﬁAdminiétrétiohffﬂcéeuﬁté%fseﬁV¥ce at its
" initial constltutlonfgwghlch p051t10nw'Mrs:v Avnish
' Ahlawat learned counsel for?':the’ resﬁondents
‘ﬁalso agrees. These petltlons have beeohe.unnecessary.

Hence, they .afe‘ dlsposed qf. We,l’however “make
:smiteaciear that. on’ that 5&515 -theuvpetltloners are
' entitled to work out their rights Tregarding seniority
‘#in :Grade-II of Delhi Administration-Accounts Service

and for further promotions. No costs.
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